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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 23rd December, 2022

No. 36-HLA of 2022/96/23920.— The Haryana State Tube-Well (Repeal) Bill, 2022, is
hereby published for general information under proviso to Rule 128 of the Rules of Procedure and
Conduct of Business in the Haryana Legislative Assembly:-

Bill No. 36-HLA of 2022

THE HARYANA STATE TUBE-WELL (REPEAL) BILL, 2022
A
BILL
to repeal the Haryana State Tube-Well Act, 1954.
Be it enacted by the Legislature of the State of Haryana in the Seventy-third Year of the
Republic of India as follows:—
1. This Act may be called the Haryana State Tube-Well (Repeal) Act, 2022.

2. The Haryana State Tube-Well Act, 1954, is hereby repealed.

3. The repeal by this Act shall not affect any other enactment in which the repealed
enactment has been applied, incorporated or referred to;

and this Act shall not affect the validity, invalidity, effect or consequences of anything
already done or suffered, or any right, title, obligation or liability already acquired, accrued or
incurred, or any remedy or proceeding in respect thereof, or any release or discharge of or from
any debt, penalty, obligation, liability, claim or demand, or any indemnity already granted, or the
proof of any past act or thing;

nor shall this Act affect any principle or rule of law, or established jurisdiction, form or
course of pleading, practice or procedure, or existing usage, custom, privilege, restriction,
exemption, office or appointment, notwithstanding that the same respectively may have been in
any manner affirmed or recognised or derived by, in or from the Act hereby repealed,

nor shall the repeal of the Act of any enactment revive or restore any jurisdiction, office,
custom, liability, right, title, privilege, restriction, exemption, usage, practice, procedure or other
matter or thing not now existing or in force.
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Short title.
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Act 21 of 1954.
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STATEMENT OF OBJECTS AND REASONS

The Repeal of enactments under the Punjab State Tube-Well Act 1954 specified in the Schedule which have
been ceased to be in force or have become obsolete or the retention whereof as separate, independent and distinct Act
is unnecessary, then, such enactments are to be repealed. The enactments in reality have lost its meaning but are still
shown on the Statute-books. The law has become irrelevant and dysfunctional.

The Haryana State Minor Irrigation & Tube-well Corporation (HSMITC) which was governed by the Punjab
State Tube-Well Act, 1954 has already been abolished in 2002 and at present, there is no Tube-Well Corporation
working in the State of Haryana. The State owned tube-wells have already been auctioned in the State of Haryana.
Tube well, if any, in State of Haryana are installed by the Departments, particularly Agricultural Department/Public
Health Engineering Departments for their own Farms or domestic water supply and those are governed and regulated
by the rules of respective departments and as such, this Act - The Punjab State Tube-Well Act, 1954 is not applicable
to those tube wells.

Further, Haryana Water Resources (Conservation, Regulation and Management) Authority has been
established for conservation, management and regulation of water resources i.e. ground water and surface water
within the State of Haryana for ensuring the judicious, equitable and sustainable utilization, management, regulation
thereof, fix the rates for use of water and for matters connected therewith or incidental thereto under The Haryana
Water Resources (Conservation, Regulation And Management) Authority Act, 2020.

The Haryana Statute Review Committee under the Chairmanship of Mr. Justice Igbal Singh (Retd.) constituted
by State Government submitted its report in which it has been recommended to repeal various Act. This Act also
figures in that list.

Hence, the proposed, The Haryana State Tube-well (Repeal) Bill, 2022.

MANOHAR LAL,
Chief Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 23rd December, 2022. Secretary.
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